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licences have been granted this year to 
Indian Companies for setting up cigarette 
factories. A period of twelve months has 
been stipulated for establishing the under· 
taking. 

(b) Does not arise. 

(c) Does not arise for the present. 

12.00 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SITUATION IN IMPIIAL 

SHRI DHiRESWAR KALITA 
(Gauhati) I call the attention of the 
Minister of Home Affairs to the following 
matter of urgent public importance and 
request that he may make a statement 
thereon: 

"The serious situation in ImphaJ 
following several reported clashes bet-
ween the police and the students and 
the decision of the Manipur Govern-
ment to requisition the services of the 
Army." 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SOENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K. c. PANT): According to information 
received from the Government of Manipur, 
there were several incident.s of violence and 
attacks on shops in the Imphal Bazar on 
November 1, 1970 after 7 p.m., following 
the alleged molestation of a woman. The 
police had to use teargas to disperse crowds 
of miscreants. By about 9.30 p.m. the 
situation was brought under control. There 
was damage to 25 shops which, according 
to preliminary estimates is estimated at 
about Rs. 2 lakhs. In connection with 
specific offences 40 persons were arrested, 
including the person who was alledged to 
have molested the woman. As a pre-
cautionary measure the District Magistrate 
promulgated an order under section 144, 
Criminal Procedure Code prohibiting 
assembly of five or more persons, carrying of 
fire-arms and sticks etc. 

Trouble again took place in the 
town on November 11 and 12 when some 
groups of students made determined attempts 
to violate the prohibitory order. To dis-
perse crowds of miscreants the police had 
to resort to firing also on two occasions, 
resulting in injuries to two persons. As a 
precautionary measure curfew was imposed 
on the nights of the Lth and the 13th. 
The Army was alerted to stand by for assis-
lanoe to the civil authorities. 

No violent incidents have been 
reported after the 13th. In the evening of the 
14th the student leaders withdrew their 
agitation. The prohibitory orders have also 
been revoked and the educational institutions 
have re-opened. One hundred and thirty-
two persons arrested- under the preventive 
provisions of law ha ve been released. The 
cases against the persons arrested for speci-
fic offences are being investigated according 
to law. 

SHRI DHIRESWAR KALlTA: I have 
carefully gone through the statement which 
was just now handed over to me. 

The whole incident has a background 
which has not been given in the statem,nt. 
On 1st November there was a festival which 
in Manipur is called Ningol Chakkouba, 
and the police statr in general took lea ve to 
join their families. There was a matinee 
cinema show. A Manipuri lady who was 
witnessing the cinema was being teased 
all the time by a goonda sitting behind 
her. Just after the matinee show was over 
the goonda followed her and demanded some-
thing of her. In return she slapped him 
and beat him with her shoe. Poorle 
collected around and that man ran away and 
took shelter in a shop belonging a non-
Manipuri. More people collected and set 
fire to the house and looted all the proper-
ties; it is worth nearly Rs.· 25 lakhs; not 
Rs. 2 lakhs. Just at that time, the 
Lt. Governor Mr. Kohli was enjoying a 
variety show given to celebrate the Manipuri 
Rifles raising day and whatever police was 
on duty was posted there for his security 
and was in that area. Till 9.30 when the 
bazar was being burnt and looting was going 
on. no fire brigade or police came there; 
only two policemen were found there. 
According to the memorandum submitted to 
the Lt. Governor; 
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,,··,there was no protection and no 
response from the authorities to save 
the lives and properties in good time 
and all such precautions and measures 
were available after hours, when the 
miscreants had achieved their ambition 
and seemingly pre-planned schemes. 
For instance in the Thangal Bazar 
itself no police turned up till 10.30 p.m. 
when the miscreants had looted 
comfortably Mahabir Stores, Rajshree 
Stores, Kailash Hotel, Mis. Satpal 
Kochar, Kundanlal Kochar, R. K. 
Kochar ......... " 

We condemn it; our party in Manipur 
had condemned it. My first question is 
thi,. Why could not the police give any 
protection to the life and property of people? 
The incident began at 6.30 p.m. and it was 
going on for four hours. The next day 
according to the bureaucratic practice. they 
imposed section 144. On the 2nd, third or 
even the six day no miscreants were 
arr~sted ; they began arresting people on the 
.. venth day. They went to the Dhana-
manjari College campus and arrested the 
students; thus they provoked the whole 
situation. 132 students were arrested, but 
not the miscreants who were in the bazar. 
All parties wanted that 144 should be with-
drawn and the arrested students should be 
released; they demonstrated peacefully. 
Things went on till the 11th or 12th day. It 
is the behaviour of a bureaucratic Govern-
ment; it is under President's rule. No 
popular Government is there; there is the 
police raj. They used lathis and they fired 
on the students; some of them are still in 
the hospital. If this kind of behaviour is 
adopted, this situation spreads. There is a 
separatist movement in Manipur; they want 
to go away from Manipur. 

The second point is that the popular 
Government in Manipur should be installed 
immediately. However I congratulate the 
Prime Minister and the Government of 
India who announced last session that Mani-
pur would be upgraded to statehood. Till 
now the Government had not come with a 
Bill. For restoring normalcy, for economic 
development and also bring confidence to 
the people, when is the Government going to 
bring that Bill to upgrade Manipur to 
statehood 1 

Thirdly, ........ . 
MR. SPEAKER: I have brought to the 

notice of the House a number of times that 
after the Call Attention motion, all that 
one can do is to ask a question or seek a 
clarification. But you are making a regular, 
long speech. 

SHRI DHIRESWAR KALITA 
concede. Let me finish. My third question 
is this. (Interruption). I demand a judi-
cial enquiry to be instituted by the 
Government of India to go into the whole 
affair. 

SHRI K. C. PANT: The hon. Member, 
Mr. Kalita, has made not one speech but 

I two speeches. 

MR. SPEAKER : Take it as one speech! 

SHRI K. C. PANT: I do not know 
if I should go into all of this, but I think 
I will mention just a few points regarding 
the timing which he has given. He said that 
at 6.30 p.m. this incident took place. 
According to my information, it was at about 
7 p.m. (Interruption) I can only give 
you the information I have. Then, he said 
that the police reached there at 9.30 p.m. 
According to the information I have, the 
police party which had reached the spot 
at about 7.20 p.m. was also brickbated. At 
about 7.30 p.m., the District Magistrate 
with senior police officers arrived on the 
spot and dispersed the crowd. Thereafter, 
at 8 p.m. the cinema show was over, and 
once again, the crowds swelled and there 
was a large number there. And then again, 
the shops were attacked and there was arson 
and looting and so on. This is roughly 
the time sequence. By about 9.30 p.m. the 
bazar was cleared of all the miscreants and 
the situation was brought under control. 
But allegations were made, as my hon. 
friend has made them here, that the police 
picket posted in the bazar area had failed 
to act on the first sign of trouble. On a 
summary enquiry, one sub-inspector and 
two assistant sub-inspectors were suspended, 
and the DIG was asked to make a detailed 
enquiry, and the security arrangements in 
the bazar was strengthened. This is so far 
as the police part of it is concerned. 

Now the second point that the hon. 
Member made was with regard to the 
students being arrested and being provoked. 
As I mentioned in my statement, I am very 
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glad to say that on the 14th evening, the 
student leaders held discussions with the 
authorities in Manipur and after discussion 
with the authorities, the District Magistrate 
revoked the prohibitory order, permitted the 
reopening of the educational institutions 
and agreed to the release of the students 
arrested under the preventive provisions. 
The student leaders withdrew their agitation. 
So, normalcy prevails there, and the students 
and the authorities have come to an agree-
ment over this matter, I am very glad to 
say. In view of all this, there i:; no need 
for a judicial enquiry. 

SHRI DHIRESWAR KAUTA : What 
about the upgrading of Manipur to State-
hood? 

MR. SPEAKER : Order, order. Shri 
Madhu Limaye. 
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SHRI M. MEGHACHANDRA (Inner 
Manipur) : I want a categorical r~ply to my 
question because the reply so far given by 
the hon. Minister is rather rosy and, there-
fore, does not reflect the real situation and 
the popular feelings and what was done by 
the Government of Manipur. On the 1st of 
November, on the festival day, we never 
expected such an incident would occur. We 
also did not want the subsequent incidents 
that followed. But there was inactivity on 
the part of those who maintain law and 
order. As an instance there were at least 
100 to 200 CRP men and Manipur Rifle 
members inside the bazaar and nearby when 
the incidents took place. There were 
8 CRP men on the verandah of a shop. 
When some boys did some mischief these 
8 CRP men did not do anything. It seems 
they were waiting for orders from higher-ups. 
These 200 CRP men and men belonging to 
the Manipur Rifles remained inactive. Now 
the Minister only says that some three 
policemen are suspended and some action is 
being taken in this connection. 

Then, from the second November on-
wards no untoward incident of a communal 
or any other nature had taken place. Yet 
section 144 was clamped down and extended as 
a precautionary measure, the Minister says. 
Although the situation had become more or 
less normal, the tension was kept by impo-
sing section 144. Then, on the 7th there 
was a pre-dawn swoop on some people, 
arresting some youth leaders including the 
Communist youth leader. It was quite un-
expected. This led the students all the more 
firm in their stand that those who were 
arrested should be released. 

My whole point is that the Government 
of Manipur, which was inactive at the 

initial stage, wanted to make it up at a later 
stage. When the students wanted to demand 
the release of the students or youth leaders, 
the Government of Manipur took an attitude 
of confronting the students inside the college 
premises. They lathi charged the students, 
used tear gas and nearly 45 to 50 rounds 
were fired. This went on and then the 
curfew and the Army came into the picture. 
When the curfew was imposed by the 
Government of Manipur, I was reminded of 
the curfew imposed at Mao areas some time 
back for nearly 22 hours--only one hour in 
the morning and one hour in the evening 
were given--and I heard the news that curfew 
had been imposed in Impha!. But then on 
the 14th I got the information that the 
curfew had been lifted. In this connection 
there is something more that the Government 
has to see and look into. 

The fact is no untoward incident 
of a communal nature happened after 
the 2nd November. There was no necessity 
for the Government of Manipur rely 
on section 144 for a longer period and 
to make arrests on preventive grounds on the 
71 h. If that had not been done, I am very 
sure that the demonstration of the students 
on the 12th would not have happened. 

In this context and in the context of the 
seething discontent of the people, students in 
particular, and of the performance of the 
Government of Manipur, I want to know 
whe!her the Government should appoint some 
high-powered committee to go into this, includ-
ing the feeling of discontent felt by the students 
and the youth. Also, I would like to know 
from the Minister whether the Government 
of Manipur havc released those youth and 
student leaders who had been arrested on the 
7th November and will ask the Government 
for early grant of statehood and introduction 
of the Bill so that popular Government is 
installed in Manipur as early as possible. 

SHRI K. C. PANT : The hon. Member 
has said that no one wants such incidents. 
Naturally, no one wants such incidents. In 
this particular case, it \\'as a stray incident 
involving an individual, but because it was 
molestation of a woman, it blew up into 
something bigger. Such things do happen 
sometimec;, unfortunate as they are, and law 
and order situations are created which hav.! 
to be dealt with. 
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So far as the police and the CRP deploy-
ments etc., or that some of the policemen 
were in the bazaar are concerned, as I said, 
the authorities had been asked to make an 
inquiry and if my hon. friend has any 
information, I am sure, he would pass it on 
to them and they will look into this. 

As to why section 144 was kept on, thai-
is, of course, entirely a matter of judgement 
for the local authorities who are on the spot 
and who ha,e to deal with the situation. My 
hon. friend objects to section 144 having 
been kept on. He says that after the 2nd 
November there was no untoward incident 
and so this was not necessary. As a matter 
of fact, on Ihe 11 th November the incidents 
started again and, as I mentioned earlier, the 
police had even to resort to firing. There-
fore, looking back now on all that has 
happened, I think, the judgement that was 
exercised by the local officials there was 
properly exercised and it was a well-judged 
decision to continue section 144. This is 

, proved by the fact that there was a second 
set of incidents on the 11th ownwards. 

Regarding the students, as I said earlier, 
the students and the administration had come 
to an understanding and, I am sure, none of 
us will want to say anything in this House 
which will in any way come between the 
students and the administration there Or 
which will continue this kind of a misunder-
standing between them, if any. So, I do not 
think we should repeat that point because an 
understanding has already been reached and 
we hope that this normalcy which has been 
restored will continue. 

The army, I might repeat, was not called 
in ; it was only kept on the ready in case it 
was needed. 

Finally, he asked me as to how many 
persons had been released and whether the 
students had been released. I might mention 
that the students clarified that they had not 
demanded unconditional release of all the 
arrested persons irrespective of the charges 
against them. Out of the 196 persons 
arrested since the 1st November, 132 have 
been released in accordance with the assurance 
given to the students. 58 of the remalDmg 
persons are on specific offences and the 

remaining 6 have been arrested under pre-
ventive provisions. 

MR. SPEAKER: Shri Nambiar-absent ; 
Shri Ganesh Ghosh-absent. 

12.30 brs. 
PAPERS LAID ON THE TABLE 

NATIONALISED BANKS (MANAGEMENT 
AND MISCELLANEOUS PROVISIONS) 

SCHEME, 1970 

THE MINISTER OF FINANCE (SHRI 
Y. B. CHAWAN): I beg to lay on the 
Table a copy of the Nationalised Banks 
(Management and Miscellaneous Provisions) 
Scheme, 1970 (Hindi and English versions) 
under sub-section (5) of section 9 of the 
Banking Companies (Acquisition and 
Transfer of Undertaking') Act, 1970. 
[Placed in Library_ See. No. LT-4284/70] 
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NOTIFICATION UNDER ESSENTIAL 
SERVICES MAINTENANCE ACT, 196~ 

THE MINISTER OF PETROLEUM 
AND CHEMICALS, AND MINES AND 
METALS (DR. TRIGUNA SEN): I beg 
to lay on the Table a copy of Notification 
No. G. S. R. 1897 (Hindi and English ver-
sions) published in Gazette of India dated 
the 11th November, 1970 declaring ,ervice 
connected with the supply of electrical enorFf 
to the public in the State of Tamil Nadu or 
with the generation, storage or transmission 
of electrical energy for the purpose of such 
supply, to be essential service for the purpo se 
of Essential Services Maintenance Act, 1968. 
under sub-section (2) of section 2 of the said, 
Act. rPlaced in Library. See No. LT-
4285/70] 


